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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

0.A/350/1438/2019 ' Date of Order 15.10.2019
Coram: . Hon’ble Ms. Bidisha Banerjee, Judicial Member

ALOKESH DAS, son of late Amarendra Nath Das, aged about
45 years, residing at R/U-1, O.D.R.C Housing Estate, Diamond
Harbour Road, Kolkata — 700038 appointed as news editor for
reporting of news reel, FM news and desk job in All India Radio,
Kolkata (Regional News Unit) with effect from 2007.

Applicant. -
Versus -

1. Union of Ind1a service through the Secretary, Ministry of
Informatwn “and ﬁr?‘)"é"dcastmg Room No 552, ‘A’
ng,Shastrl'th %El NB iDelhl 110001.

2. The Ch 1rman aLasar Bh‘é;ziatl (India’s Public Service

) a‘ar *Bharati Secretarlat Prasar ‘Bharati
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3. Tife Dix] S toTmE &%ﬁ{gﬁéﬁaﬁl
¢ ?;Q#arden;giKelka a R g;;
‘E%‘l. p '»I}w De%’ru : e'ri ral (P) Pfasag Bharati, All India
% ,Radio, K n%a;%g? Kolkafz700001.
8, “The Dlrect r. A(Nelw'é;), % Prasar Bhg"“éitli7 All India Radio,
., Kolkata. f?&en Gardsn,’l @*lfiat} 700001 .
’@Th ff.l’&éb Prasar Bhanﬁ‘ﬁa (Ila s Public Service

Broa caster Regional” JNgws“U tolkata, Eden Garden,
Kolka%voggﬁi?T§ A ,

--Respondents
For The ‘Applicant(s): Mr. P. C. Das, counsel
For The Respondeﬁt(s)l None

ORDER(ORAL

Per: Ms. Bidisha Banerjee. Member (J):
 Heard 1d. counsel for the applicant.

2. It is seen that the applicant has not preferred any representation for
the last 4 yeax;s and is only aggrieved in regard to notification dated
29.09.2019 whereby and whereunder the respondents have issued notice to
engage on short term contractual basis Newsreader-cum-Translator(NRT)
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and Editorial Executive etc., and aggrieved as he has already crossed 45
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‘years of ége and is not in a posiﬁon to apply lagainstl the notification. Since
the applicént has not applied the notification, therefore, no cause of action
has arisen for the present a'pplicant;

3. As such,. at hearing, 1d. counsel for the applicant desired to withdraw
- the present O.A with liberty to approach the respondent authorities with a
representation to permit him to be considered against the notification dated
29.09.2019 on the basi-s of his past experience and in relaxation of his age due
to such experience, within one week from the datg of receipt of a copy of this
order. In the event such representation is lpfefeirred, respondent authorities

shall 'duly consider it and dispose it of in accordance with law before the

et

4.  The present O?’is%
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